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In the Sikkim High Court
Case No : Writ Petition (C) No. 15 Of 2024

Phurba Tshering Tamang APPELLANT
Vs
Mironium Tamang & Ors. RESPONDENT

Date of Decision : 26-03-2025

Acts Referred:

Citation : (2025) 03 SIK CK 0739
Hon'ble Judges : Bhaskar Raj Pradhan, ]
Bench : Single Bench

Advocate : Nawin Kiran Pradhan, Rajshree Chettri, Pramit Chettri, Aditya
Makkhim, Sashi Rai, Thinley Dorjee Bhutia

Judgement

Bhaskar Raj Pradhan, J

1. It has been pointed out by the learned Government Advocate that in the
rejoinder to the counter affidavit of respondent no.1, the petitioner has also filed
an additional document.

2. Upon this being pointed out, the learned counsel for the petitioner desires to
withdraw the rejoinder and file afresh and if he so desires, he shall file an
application seeking leave to file the document. Permitted. The rejoinder filed by
the petitioner to the counter affidavit of respondent no.1 stands withdrawn.

3. The interim order passed on 28.05.2024 shall continue till the next date.
4, List on 22.04.2025.
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